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NAME OF'TI.IE COMPANY: Anil Goyal & Ors.
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M/s.Kalyan Polypacks Ltd. & ors.
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This is an application (CA 115/PB/2016) for bringing on record additional documents.

the application has already been furnished to the non applicant - petitioners.

2. Mr. Krishnendu Datta, learned counsel for the non applicant - petitioner states that most of the
documents are already in possession of the applicant. However, he wishes to file response to the
application. Let the response be filed within two weeks with a copy in advance to the counsel opposite.

3. Rejoinder, if any, be filed within one week thereafter with a
opposite.

List for further consideration on 20.10,2016

copy in advance to the counsel
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Companies Act 2013.
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